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IN THE CENTPAL ADMINISTFATIVE TFIEUNAL, JAIPUF BEICH, JAIRPUR.
* % %
Date of Dzcision: 2.1.96.

OA 483/94
Akdul Sattar ) v ee. Applicant.

Versus
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Union of India and others «ee Resp

CORAM:
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HOM' MP. GOPAL [FISHIA, VICE CHATRMAN
HON'BLE MP, O.P. SHAEMA, MEMEER (A)
For the Applicant «s. Mr. U.D. Sharma

For ths Respondents ess Mr. K.N. Shrimal

ORDER
PER HOM'ELE MR, CCPAL TTFISHNA, VICE CHAIRMAL

Applicant, Akdul  zattar, has filsd thiz applicaticn u/s 19 of the

Administrative Tribunals Act, 1935, praying thzrein that the impugnaﬂ order
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datzd 7.9.94, at Amnzrure A-4, in which the name of the applic
conzidered for promotion to UDC, may be’ declared illsgal and the sam: may be
quazhad az also for a dirsction to the respondents to assign correct seniority
£t him on the basies of the merii lisi according to the policy laid down by
regpondent Mol.2. It has also been praysd that ths impugne: ordezr dated 5.86.87/
£.7.97 way ke modifisd Iy placing the applicant's name shove that of respondant
No.5.

2. Wz have hezard the lzav med counsel for the partics and have carefully gone

LI

through ths records of €

3. Thz lzarned counsel  for the  applicant,  insizad of presszing this

authoricy
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application on merits, wants o maks a representation to ths conczrnss

in regard to his grisvances in relation to Annstuars A-1 i.z. the seniority list
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s who ate 2ligikls for grcmotion o U2, and Annexurs A-d i.e. the pansl
for promocion from LDC oo ULD dated 7.9

4 In the circumsktancss, we dizpos: of thiz OA with & direction to the
respondents ©o Jdecide the reprazentation of the applicent on merits within a

3ame is made within

il

prricd of thres monchs from the Jdate of its vecsipt, if th
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a pericd of 15 days from iche Ast: of this ordsr.  While disps
. - . sﬁal . . . . e s
applicant's representation they al30 kesp in view the judgement of this Bench of

the Trikunal dated 12.2.93, ai Annemuve A-5, in OA 529/90, Radhey Shyam v. Union
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}1 N f lii W{‘r-l‘ ,
(O.P. SHARMA) (30OPAL KRISHNA)
MEMBER (A) . VICE CHAIRMAN
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